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3-_ Qçder dted 

Heard Nr.N.LRoutrayLd.Counsel for the 

Applicant and Mr.S.K.Ojha,Ld.3tanding Counsel for 

the Sespondents. 

y filing a Memo dited 28,0.0,Ld.Counsel 

for the Applicant seeks to withdraw this case 

to file a fresh Oriqinal Applic4tion which is 

heresy allowed. 

Accordinçly this O.A. is disposed of as 

ithdr awn. 

(?drnn.) 
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